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(vin) DIFFICULTIES FACED BY FILM SO-
CITIES IN DELHI IN SCREENING FILMS DUE
TO CERTAIN ORDERS ISSUED BY DELH1I Ap-
MINISTRATION RECENTLY,

SHRI K. A. RAJAN (Trichur): Film
societies in the capital are performing 2
useful role by providing entertainment to a
very large number of people at cheaper
cost. These societics are important media
through which films of great artistic value
get popularised. The Hon. Minister for
Information and Broadcasting has or many
occasions lauded the work being done by
them in this respect and has said that it is
the policy of his Ministry to encourage
them.

GMGIPND—M—1270 LS—8go

JULY 14, 1982

rule 377 51z

Unfortunately, the Delhi Administration
has, through an order, which it has issued
recently, made it virtually impossible for any
ﬁlr.n society to screen films. The order
stlpulalcs that any organisation which wants.
to screen a film should obtain a licence
on payment of Rs. 250/- from the Deputy
Commissioner of Police 15 days before:
screening the film and submil a photostat
copy of the censor certificate of the film.
at least three days in advance. This order
runs counter to the policy of the Govern-
ment to encourage film socicties.

The licence fee of Rs. 250/- for every
film is clearly unbearable as the film socie-
ties are run on the membership fee that
is collected from the members annually
which hardly suffices to meet the usually
high rental charges of auditoria and hire:
charges of films. Apart from that obtain-
ing a licence from the Deputy Commis-
sioner’s office is not an easy task. Similar-
ly, the stipulation that a photostat copy of
the censor certificate should be produced:
at the Deputy Commissioner’s office three
days prior to the screeming of the filla
presents a lot of practical difficulties, a8
many times the film scheduled for screen~
ing arrives just on the day of screening or
does not arrive at all in which case another
film has to be screened in its place. I
such situations, no film could be shown
if the present rule is enforced. This clear-
ly means that so long as the present rule
is in operation film societies will not be:
able to show films.

Therefore, T request the Government to.
advise the Delhi Administration to exempt
registered film socictics from the operation
of the said rule with immediate effect.

MR. CHAIRMAN: The House stands
adjourned till 11 A.M. tomorrow.

18.53 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Thursday, July 15, 1982F
Asadha 24, 1904 (Saka)



